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~  q/tke P,oceeding, qftAe,Oounci,l.qf the,GofJernor Gene,,"'Z oj I,ulia, 
~  . for the ~  oj maktng ,Law, and ,Regulations under tAs 

,pr'QfJirion';of fhe Act ~  ~ ~  Vic., cap. 67. 

The Oouncil met at Government Houlle, on Friday, the 17th December 1886. 

PRESENT: 

~ Excellency the Viceroy and ,Governor General of I ~ X.P., G.O.B., 

G.O.lI.G., G.K.B.I., G.lI.I.E., P .C., presiding. 
His HonoW' the Lieutenant-Governor of Bengal, It.c.s.I., O.I.E. 
The Hon'ble Sir T. O. Hope, K.0.8.I., C.I.B. 
The Hon'ble Sir A. Colvin, K.O.H.G., O.I.E. 
~~  Hnn'ble Mllojor-General G. T. Ohesney, R.B., O.S.I., O.I.E. 

The Hon'ble J. B. Paile, lI.A., C.8.I. 
-"he Hon'ble A. R. ScobIe, Q.o. 
The Hon'ble R.Steei. 
The Hon'ble W. W. Hunter, 0.8;1., O;I.E., LL.D. 

Tbe Hon'ble Syud Ameer Hossein. 

The Hon'ble Peari Mohan Mukerji. 

The HOD'ble W. B. Whiteside. 

NEW MEMBERS. 

Tbe Hon'ble SYUD AUSKR ROS8tiN and the Hon'ble Ha. WHITBlmJl 
took their seats as Additional M.embers. 

SELECT COMMITTEEB. 

The Bon'ble Ma. SCOBLB moved that he be substituted for the Hon'ble 
Mr. ILbert as a ~  of the Select Oommlttee on the Bill to amend the law 
rei.ting to the Oiril Courts in Bengal, the North·Western ProriDoea 8Dd 

~  

The Motion W88 put and agreed to. 

The HOD'ble Ma. SooDLB also moved that he be substituted for the 
Bootble Mr. Dbert and the Hon'ble Mr. Pelle be lubatitu&eci for the Hoatble 
8ir 8. Bayley .. Members of the 8eleot Oommittee on the BiU to oolllOUdate 
and amend the law relating to Oourt of Sman 01U881 eetabliabed beyond the 
Presidenoy-towna, 

The Motion Wall put and agreed to. 
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[Mr. ScobZe; Mr. PeiZe; Sir A. OoIM.1 [17TH DBOBMBBR, 

The Xon'ble MR .. SOODLE also moved that he be substituted for the 

Bon'ble Mr. Ilbert and the Hon'ble Mr. Peile be ~  for the Hon'ble 

Bir B. Bayley liS Members of the Select Oommittee on the Bill to consolidate 
and amend the law relating to Guardian and Ward, and th8.t the Hon'ble Mr. 
Wbit.eaide he added to the Committee. 

The Motion was put and agree to. 

The lIon'ble MR. BOODLE also moved that he be substituted for the 

Hon'ble Mr. llbert and the Hon'bie Mr. Peile be substituted for the ~  . 

Sir S. Bayley as M.embers of the Seleot Oommittee on the Bill to amend and 
conlolidate the law of Bankruptcy and Insolvency in British India. ' 

The Motion was put and agreed to. 

The Hon'ble MB.. PElLE moved that he be substituted for the Hon'ble 
Sir S. Bayley and the Bon'hie Mr. ScobIe be substituted for the Hon'ble Mr. 

llbert as Members of the Select Oommittee on the Bill to alter the constitution 

of the Body Oorporate known 808 the Trustees of the Indian Museum and to 
confer certain additional powerl on that Body. 

'the Motion was put and agreed to. 

'rhe Hon'ble MR. SCODLB moved that he be substituted for the Hon'ble 
Mr. Ilbert aud that the Hon'ble Mr. Peile be substituted for the Bon'ble Sir 
S. Bayley as Members of the Select Committee on the Bill to amend the law 
relating to Imprisonment for Debt, and that the Bon'ble Sir Theodore Hope. 
tho Hon'blQ Mr. Steel and the Hon'ble Syud Ameer HOlBein be added to the 
Oommittec. 

The Motion was put and agreed to. , 
The Hon'ble SIB. A. OOLVIN moved that the Hon'ble Mr. Sooble be sub-

st.it.uted for the Bon'bie Mr. Ilbert as a Member of the Select Committee on the 
BiU to amend the Indian Ports Aot, 1875, and that the Hon'ble Messrs. Steel 
and Whiteside be added to the. Committee. 

The 'Motion was put aDd IIgreed to. 

The Bon'ble lb. SOODLE moved that he be Bubatituted for the Hon'ble 
lit. Ilhert and the Hon'ble Mr. Peile be nbBtituted· for the Hon'ble Sir S. 
Bayley 81 Members of the Select Committee on the Bill to amend the Indian 
Oompanies Act, 1S82. 

The 1I0tion was put and agreed to. 
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The Hon'ble lIB.. BOODLE also moved that he be substituted for the 
Hon'hle Mr. Ilbert 8S a Member of the SeleCt Oommit.tee on the Bill to pre. 

scribe the mode of valuing certain suits for the p1lrpose of determining the 

jurisdiction of Oourts with respect thereto, and tbat the Hon'ble RRO Sabeb 

Vishvanath Narayan'Mandlik and the Hon'ble Mr. Whiteside be added to the 
Committee. 

The 'Motion was put and agreed to. 

The Hon'ble MR. SCODLlil also moved that he be substitated for tbe 

Hon'ble Mr. TIbert and the Hon'ble Mr. Peile be substituted for tho Hon'hle Sir 

S. Bayley 8S Members of the Select Committee on the Bill to amend the Indian 
Evidenoe Act, 1872, and that the Hontblc Mr. Whiteside be added to the Oom-
mittee. 

The Motion wa.s put and agreed to. 

The Hon'ble SIR A. COLVIN moved that the Hon'ble Mr. ScobIe be substi-
tuted for the Hon'ble Mr.l1bert Bnd the Hontble Mr. Peile be substituted for 
tile Hon'ble Sir S. Bayley as Members of the Select Committee on the Bill to 
consolidate and amend the law relating to Native Passenger Ships, and that the 
Hon'ble Syud Ameer Hossain and the Hon'ble Mr. Steel be added to tho Com-

mittee. 

The Motion was put and agreed to. 

The Uon'ble MR. SeODLE muved that he be substituted for tbe Ron'ble 
'Mr. Ilbert and the Hon'ble Mr. Peile be substituted for the Hontble Sir 
S. Bayley as Members of the Select Oommittee on the Bill to amend the Oode of 
Oivil Procedure and the Indian Limitation Act, 1877, and that the Hon'ble Rao 
Saheb Vishvanath N~  Mandlik and the Hon'bla Pe&ri Mohan MukOl'ji bc 
added to the Oommittee. 

The Motion was put and agreed to. 

The Hon'ble MB. BooB!.lII also moved that he be substitutl'd for ·tho 
Bontble Mr. TIbert and the Hon'ble Mr. Peile be 8ubstituted for the Hon'ble Sir 

8. Bayley as Members or tbe Select Oommittee on the Bill for further shorten-
ing the language used in Acts of the Governor General in Council. and for other 
purpoaea, and the Hon'ble Mr. Hunter be added to the Committee. 

The Hotion was put and agreed to. 
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I ~ ~~ ~  :MJt. I$COBL,E also JI!.oved thl\t ,he be , ~ for ~  

ijqn'bl:8 iM;r. ~ ~  as ~ ~ , ~  Select,Oommittee on tbe Bill to provi.cfe 
~  ~ ~ protootion Qf I ~ ~ ~  in ~ ,  ~  ~  the Hon'bJe ~  

~  t1>e ~~ , to tqe ~~ ,  

The Motion was put and agreed to, 

The Hon'ble 'MAJOR-GBNERAL CSESNEY moved that the Hon'ble Mr. 
~ ,be ~~ ~~  ,for :Qle 1:I.op.'b,le ,),Ir. ,I ~  ~~ , ~  of the Select 

~~ ~  9P ~~ Bill,to ~  , ~I O U  qf ~  alrestab1ished.b1 
Indian Milit.arJ ;r,o.w,.and that tqe ~  ¥r. Whiteside he added to the 
Oommittee. 

The M.otion wns put and agreed to. 

The Hon'ble SIll. THEODORE Hol'Jl moved that,the Bill to regulate the 
~  of ~  ,~  ,~  ,~  other ~ be referred to a Select 
Committee consisting of ,the ~  MesBrs. ~  ScobIe and Steel, the 

~  Pearl Mohan Mukerji and the Mover. 

'llhe ,}4otioll was put and agreed to. 

ORIMINAL PROOEDURE CODE AMENDMENT BILL. 

The Hon'ble MB.. SeoDLE moved for leave to introduoe a Bill to amend 
the Qode of Oriminal Procedure, ~  Be said :-

u ~ .ia a ;B.m ~~ ~  ita origin to .representations made by ,tbe Ohief 
Justice and tbe ;JudgE'S of the High Oourt of Oaloutta .that the .present C)Onati-

~ ~  .of the !lpeeial jurors list oocasions ~  the 
~~~ .who are liable to be called upon to serve as special juron at ,the 

criminal aeasioDl here. As the law DOW stands, under aeoLion 812, the names of 
Dot more than two hundred persons shall at anyone time be inserted in the 
special jury list. It has been found in oonseq uenoe of the fluctuating oharacter 
of a portion of the population of Oalcutta 'Who are entitled to be entered in 
~  apecial jury list, that the operation of this I8Ction p1"88l88 ve-q ~  

upon man)' c1aaaea ; aad it it propoeed that instead of onl), two handr8cl penon. 
being eligible to be entered in the special jury list, not more than four hund.red 
sball be eligible for entry in that lilt. The Judges state ~  this wID enable the 
special juran to be empaneUed from time to time without causing ~  mOOD. Ta-
!lienee to U7 alau, and that the addition of a pcaible two hunclrod mo,e to 



CRIMINAL PBOCEDURE CODE .AMENDMENT. ~  

1886.] [Mr. ScobIe.] 

this list of those already liable to serve as special jurors will not in nny way in. 
tertere with tbo efficiency of the common jury liAt. The main clause of thia 
Bill provides therefore for the subst.itutinn of 'lour hundred' Cor 'two hund.rt.'tl' in 
aeotion 812 of the Criminal Procedure Code . 

.. It having been considered desirable to introduce a Bill for the purp,*, of 
thus enlarging the special jury list in Calcutta, a referenoe was mllde to the 
High Courts in Madras and Bombay. and they intimated that. although they 

considered tbe working of the present law for those Presidenoy-towns \vas satis-
factory. they saw no inconvenience wbatever in the proposed alteration, as"it 

would give them. if occasion should Brise. an opportunity for a simill.ar oolarp 
ment of tbe special jUl'Y list in Madras and Bombay • 

.. The second point to which the Bill refers is a small matter. whioh hae 
nevertheleslI, oreated some practical" inconvenience. It arises on a definition 

in the intCJ'Pretation-cJause, section 4, of the Criminal Procedure Oode. In that 

section • police-station' is defined to mean 'II.ny poat declared. ~  
Ql' speoi!llly, by the Local GoV:tlrDment to be 8 polioa-station for the purposes of 
this Code, and includes Bny local area specified by the Looal Government in 
this behalf.' 

.. I understand tbat 8S a matter of faot the local area included under the 

definition of • police-station' very often includes the whole of a taluq, and in 
Bome cases extends over a considerahle district of many square miles in extent. 

That in itaell would not be a reason for altering the definition of ' poJice-
station ' were it not that in the ~  part of the olause the dellnition of' 01llcer in 
charge of a police-station ' provides that ooly wben the 01ll0er in oharge of the 

polioe station is absent therefrom or Wlable from illness to perform his duties, the 
police-officer prescnt at the police-station who iBnext in rank to suoh ollioer and 
is above tbe rank of constable, or, when tbe Local Government so directs, any 
other police-officer 80 present sball perform those duties. When the officer in 

oharge of a police-station, aB frequently happens, is going round his district, 
within the local area inoluded under the term' station,' it frequently happeus 
that applications are made at tbe station-houRe which require immolliale 
attention, and wbioh CllnDOt be attended to by the offiol'r next in rank, who 
is ~  not in charge of the station aocording to the striot cOIlKtruutior:. 
of the olause. It is olear, therofore, tbat it ill desirable that tho detillition 
should be so altered 88 to provide that when the head officer in chnrhPfJ ill 

travelling within tbe limits of his local area on duties oonnected "'i' h tho 
polioe. th" polioe-oflice'r noxt in rank prescnt at the polioe-station .bould be 

U 
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a.ble to act for him. The second section of this Bill will have the effect of 
removing -that difficult-f, by 80 altering this definition in the interpretation 
clause that the chief police officer actually present at the station house will 
~ able to perform the duties of the offioer in cha.rge of the Ioolioe-station wHen 
that omcer is a.bsent from the station-house within the limits of his own j'uris. 
.diotioD on duty. u 

The MOtiOD was· put and agreed to. 

The Hon'ble lb. BCOBLlII also introduced the Bill. 

The Hon'ble lIB. BOonLE also moved that the Bill and Statement of 
Objects and Reasons be published iIdhe Galttle qf I_diG in English and in the 
10011.1 oBlcial Ga.zettes in English and in such other languages as the Local G~  

ernmenu think fit. 

'lhe Motion was put and agreed tp . 
• 
The Council adjourned to Friday, the 7th J'anuary, 1887. 

F01LT WU.LlAlI j 1· 
De !lOtA December, 1886. J 

S. HARVEY J'A.MEB, 

Offg. Sec,. to CAe GOD;. of lad"" 

LtgtslGtioe DepM'tme.t. 

•••• 1. __ •  _ •• L.D.-n .. ·I1-..... e.!.. 




